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This is an application under Section 19 ef tnc Administrative
Tribunals Act, 1985, against th; impugned Order No. 902 dated 22,2.1988
(Annexure 'C" to the npplicatiun) transferring the applicant from Govt.
Boys' Sanier Secondary School, Lawrence Road, to another School at
Lawrence Road, on the ground that the transfer order is illegal and meant
fe harass him. The applicant has stated that he is a Trained Graduate
Teacher and competent to teach 10th standard students in the Schoel in
the Hindi medium but the Principal of the Schecl has been unnecessarily
nompolling him to teach 11th and.12th standard students for which only
@ Post Graduate Taacgz;; campetent, He, therefore, was unwilling to teach
Classes of 11th and 12th studonts; Hie transfer was ordered by the
Education Officer of the Zone who was not compestent to transfer the
applicant and that there has been a conspiracy of higher officers in thds
matter, The respandent No. 3 wanted to bring his favourite, Mr. Charanjit
Singh in his place and, therefore, he has been transferred. '

" The respondents in their reply have exaplined that the applicant
expressed his unwillingness to teach Mechanical Engineering Drawing to
students of Classes 11th and 12th. They requested the authorities to
post some ong else so that students do not suffer. Annexure R=-I to ithe
counter filed by the respondents is a letter from the Principal of the
School to the Deputy Director of Educatian where this request has been
made, The appllcant was transferred to the School which was adjacent
to the School where he was pested and, where Mechanical Engineering
Drawing is not taught. As such, there is no malafide regarding his
transfer, ' _

According to Annexure R-8 filed to the counfer, the applicant has
been relieved of his duties and his substitute has.already joimed. It
has been further clarified that in spite of the fact that the apgiéﬁggg.r,
had not joined the new School, he hgs been paid his salary till/ﬁQBB.

The applicant says that the transfer was ordered to ha{ass him and the
nnw teacher had not started teaching at the old school.

In view of the fact that the applicant himself has conceded that

he is nat quallfied to teach students of Class 11th and 1@th and has
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expressed his unwillingness to do so, there appears to be nothing
wreng in transferring the applicant from one School to the other,
especially as both the Schools are situated very near to each
others There is no stigme attached against the applicant as far
as his transfer is concerned and this is a normal transfer. From
the facts brought out it isoau3?7 clear that ?he transfef.mhich
does nat affect the applicant,in 'any way,is in the best interest

of the students. The applicg%t has been shifted te a School which

ig in the same ldcaiity and where he does notfﬁva\to teach Mechanical
Engineering Drawing. 1In the circumstances, the apblication is
rejected.'

There will be ne orders as tg costs.
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